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7t fesft, 29 Feb 2010
New Delhi, the 29th July, 2010

S.0. 1855 (E). 37= GR&f 370 H1-d BIIaT, 2006 (2006 @7 34) TN H3H 121 IU-FHH (3) TR UM dosed
STfEPRIAT IR %, ds TSR TGN Jov 2010 @1 29 a1 feaw gh axat w1 Rzt avget desd 19 T 21 (A
THIID ), HesH 23 T 29 (! T, HST 31T 35 (el THIATD ), BT 48 T 80 (=l FHIE), HH 89,
HST 94 T 98 (QIE THIAT) I ARG FST 100, § TSI Achies.

S.0. 1855 (E). In exercise of the powers conferred by sub-section (3) of Section 1 of the Food
Safety and Standards Act, 2006 (34 of 2006), the Central Government hereby appoints the 29th
day of July, 2010 as the day on which the provisions of Sections 19 to 21 (both inclusive),
Sections 23 to 29 (both inclusive), Sections 31 to 35 (both inclusive), Sections 48 to 80 (both
inclusive ), Section 89, Section 94 to 98 ( both inclusive) and Section 100 of the said Act, shall
come into force.

[T, eI L. 303 / DADG / 2010]
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